
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A.No. 	 I'i 

DATE OF DECISION 
	1—i 11 993 

Shri PrTtvir!bha! Ar - dbhi5. 	
Petitioner 

Shri T.S. 

Versus 

Union of Inji 	Others 

Shri Akil Vurhj 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	P:te1 

The Hon'ble Mr. v • Rad 	ri'. nn 	 (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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C/O Anandbhai u1abhai 
Ysri Road, Kumbharwaaa, 
C• osite FazalbaUg 
2havnagar. 	

licnL 

,CVC5 :: r 	32r. 

V rs 

:flOfl of India 
otice to be served 
upon the 2inistrY :: Industry 
msll Industries ervicOS Institute 

2. 'Dc:nUtY DireCtor 
Small Industries Institut5 
Harsiddh Chamters, :. Flo:r 
:shram Road, Ahreda''C. 	

RespO dents 

hri Akil Kureshi 

In 

1.562L1.92 	
Date: 1-11-1993. 

Vice Chairran. 

The 	llCC':5 V DrVIflt 
t '3havnagar CC 

V!atchman in the Small Industries 
Institute and, by the  

order, e is sought to be transferred to ttu 	fi 
'fter discussion at te IDa:, 

th 	
on behalf of t 	11 	it 

:3ated 	at if th app1Ic 	 cnt  
1t 

is OCCornodat d somewhere 
th 

h:ferably near Bhavnagar he 
will have no grievance 

On b-
us,  d 	

ho resnordetit S
hsv. disciO3 tha- 
	

L p esort 
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there is one post of Peon vacant at Ahmedahad Office and 

there is also one post of Helper vacant at Silvesa Office. 

he respondents hove expiessed some difficulty in posting 

the apalicant at Rajkot, where also one post of Watchman 

is vacant from 1-7-1993, as one ir. Dave had filed 

O.f. 161/92 for compassionate appointment and the Tribunal 

has ordered that the respondents should make a firm offer 

of appropriate Group D post, within Guarat, to the said 

Hr. Dave further observing that, if there is no vacant post, 

the said applicant JPr. Dave should be deemed to have been 

appointed as Watchman at Rajkot and then retrenched and on 

this footing his name should '.:e reported to surplus cell. 

The respondents feel that, by virtue of this order, ahoy are 

required to appoint Hr Dave epainst the post of Watchman at 

Rajkot. However, on reading the order as a whole, it is very 

clear that the respondents are directed to make firm offer 

of appointment to ir. Dave on any Group D post within the 

State of Gujarat and the order provides that only if there 

is no vacant post, the said applicant Mr. Dave should be 

deemed to have hoen appointed as Watchman at Rajkot and 

then retrenched etc.. It is var: clear from the position 

of vacancies obtaining at present,as disclosed by the 

Dan:rtment before us, bhat besides the one post at Rajkot 

\\ 

	

	 vhich is vacant, the: o are two Group D pos4 one at Ahmedahad 

and one at Silvasa and, therofore, there is no question of 

giving deemed appointment to FIr. Dave at Rajkot much less 

It 
cane said that Hr. Dave has a right to be posted at Rajkot. 

This being the position, the respondents are directed 

to reinstate the applicant at Rajkot against the vacant 



ri 

post of :atchman which is there. 

4 / 

This order should be complied with latest 

before 30th November 1993 and1if any question about 

the waqes payable to the applicant for the intervening 

period or for regularising the said period arises, the 

applicant may make an appropriate representation in 

that behalf to the respondents and the respondents may 

consider his request sympathetically. O.A. stands 

disposed of accordingly. No order as to costs. 

(V. Radhakrishnan) 
Member (A) 

(N .Btel) 
Vice Chairman. 

*AS. 



CENTRTL DMINITPLTrJE TRIEUNL 
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pp1ication INO. 	 of 199 

Transfer .:pplication No. 	 Old Writ Pet. NO.______ 

C E R T I F I C T E 

Certified that no further action is requir2d to be taken 

and the case is fit for consignment to the 	 I11 ecided), 

Dated 

0 	Ccntr-' 

section Of:Eicer/ourt Officer 	Sign, of the dling assistant. 
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DCk1 
f\HI4ED; :, 

c.\.r./JUDICI\L SEC1I0N. 
Submitted: 

Original PetitiOn No: 

of 	 - - -, 

IkcdllafleOUS Petitian No; ___--

of __ ---,------. 

peitioner(5 ) 

Shri  - ----. ---- .-,.- . - 	- 
Versus. 

	

/ ( 	 Res2OredQnL3). 
---- ---.,-S---  - 

This aonlicatiJfl h:s been, submitted to the fribn'l by 

Under Secbiofl 19 of the .ministrat]Ve ribuna1 c 1085. 

It hs been scrutinised with reference 	
the oie5 menbicned in 

the check list in the iig.1t of the previsionS cOrhaifled in he 

.dminiStritiVe rrihunal .hct,1985 and entrnl dmifliSr 1  

Tribunals (Procedure) Rules, 1985. 

1he ppiiC3ti01-1 hn3 been found in order and may be giefl 

to concerned fo fLxatiOfl of Jute. 
rhe apnlicatloo has not been f0o1fl or1er for the reOnS 

1rO1 	 the chck list 2ne al1Lib avocde ma 	e adV LCCd 

to/roc1fy ne 	ne wibhtfl L4 cys,'drcft leter L pced oeJow 

ror rignature.  

3.0 J): 	 2 	 '•' K: 

D . R/J): 
 

1- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT 

AHMEDABAD BRACH. 

ORIGINAL APPLICATION NO. 	of 1993. 

H 

Pravinbhai Anandbhai Parmar, 	 Petitioner. 

Versus. 

Union of India., and another. 	 Respondents. 

:_INDEX : 

r .No. 	Description of the Page No. 
documents. Annex 

1. Bemo of Petition. 1 to 12 

2. Impugned order dated 

24.9.1993. '' 13 

3. Notice issued by the 

Petitioner to the Respondent No.2 'B' 14 to 15 

4. Order passed in O.A.No. 461 of 

1992  by the Hon 'ble Central 

Administrative Tribunal on dt. 

24.6.1993. '0' 16  to 18. 
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eA 
Larrd AdvocY for ttinrr 

1t 	c1 h 

Courti ju F 

/ 

I 	 y.Registrar  
J ) 	

5 	

AM4 Mic 

IT 2-13 CTTRAL ADMITISTRATIE TRIBTJIAL 

AT d1L1DRbAD B.2TTCi 
(7J 

c-tA\4 -C41 
,q-p-1o/ i' 

1'TO. 	 OP 1993. 

Pravinbhai Anandbhai Parinar, 

Hindu, aged 35 years, 

ocôupation Service, 

Residing at C/o.Anandbhai 

Mu.labhai , Nari Road, 

Kunibharwada, opposite— 

Pazalbaug, Bhavnagar. 	....Petitiofler. 

ver su s 

(1) Union of India, 

1 	 Notice to be served 

upon the Mini stry of 

Industry,Sffl.&.1 Industries 

Services Institute, 

New Delhi 



(2) 

(2) 	Dy. Director, 

Small Industries Institute 

Harsjdh Chaibers,4th floor, 

Ashram Road ,me1abad. 	...Respondents. 

PARTIQJLARS OF LH3 PTITIONR: 

Name:- Pravinbhai Anandbhai Parniar, 

Re siclence: - 0/0 Inandbhai I)kirabiai, 

1Tari Road ,Kunibharw ad a, 

Opp. Fazalbau, Bhavnagar. 

SRVG VITiI 

Serving in the Small Industries 

Institute, Ministry of Industries, 

Government of India at Ixtention Centre, 

Bunder Road ,Bhavnagar,having Regional 

Office at Small Industries Service 

Institute at £, Harsiddh Chambers, 

Ashram ROad,Ahniedabad. 

ST :)- Watchman Class IV iniployee. 



(3) 

aT IC 0 i iS RONDTIT : - 

(1) Union of India, 

LU.nistrY of IndustrY, 

Small Industry cJervice Institute Brancil, 

New Delhi. 

(2) DePUtY Director, 

Small Industries Itistitute, 

llarsiddh Chambers, 4th floor, 

Ashra[rl Road, Ahluedabad. 

CHALLSYGI@ORDIER  

Order of reinstate11eflt made by the res—

pondeiit no.2 dtd. 24-9-93 which is - 

amounting to tris±'er O f the  petiOfler 

froiJL Bhavn.agar in the State of Gujarat 

to ttUm-aflUr in the State of Kerala. 

The impugned order is annexed herewith 

as Annealre 'A(. 

GROUNDSOFGHAIIENGE 

That the petitioneris a watchman - 



* 

(k) 

vide appointriient order nuriiber A-12012 

(4)/88/1237 dated 28th April 1988 as a 

perm.anert atàhLnan, and workin:, as Respondent 

1o.1. Extension Centre at Bhavnag 	from 

5.5.1988 and the petitioner is a citizen 

of India and as such entitled to all funda—

mental rights guaranteed under the Cistitution 

of India. 

2. 	That the petitioner is Class IV 

tnployee of respondents and working since 

last more than six years continuously 

service of Respondents without any break 

and without any adverse remarks. The - 

Respondents are terminating services of 

the petitioner 'ithout any notice and 

reasonable grounds, with effect from 

-' 	r 
1.L. 7.1.))2. 

The petitioner cha11ethe 



(5) 

aforesaid order before the Central Adrnini- 

strative Tribunal, Ahiaedabad xk Bench vide 

O.A.No. 461/92 .After hearing both the sides 

the lionourable Tribunal vide Judgenient and 

order dtcl. 2-6-1993 allowed the said petition 

and directed the respondents hereii to - 

reinstate the petitioner with continuity of 

service and with all the o.sequential benefits 

including back wages and further directed theni 

to do so within and period of 2 weeks from 

the date of the order.In coinpliice with the 

said order, the respondefits herein have passed 

the aforesaid order of reinstatement. 

The aforesaid order is malafide, 

vindictive and passed with bad intention to 

harrass the petitioner. 

It was the case of the respondents 

in O.A.No. 461/92 that they have d-iji&d 
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(6) 

the çe Ui ioner becaue 	ey are c1oin, 

many units in Gujarat and there are no 

vacancy to absorb the petitioner in any 

of the unit in Gujarat and there is no 

vacancy. But the Honourable Tribunal, in 

that case held that said terdnetion 

illegal.it was also the case in that 

petition that the act of the respondent 

is vindictive and inalafide and in order to 

harrass the petitioner, they have terLainated 

his serzLces. 

6. 	The petitioner submits that as a 

reply to the aforesaid impugned order dtd. 

27-9-93,petitioner sent a letter dated 

1-10-1993 expressing his grievances against 

the posting at EttaMUnur •But they have 

not taken notice of the said letter and 

they have not replied to that letter. 
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(7) 

7. 	PetitiOner submits that petitioner 

is a Harijan, a Schedule caste person. 

e is not literate.ffe knows only Gujarati 

language.He has four children.TheY are all 

studying in Gujarati language. They do not 

U 	

know any other language. His family ineaibers 

also do not know any other language than 

Gujarati and his family is a large one, 

consisting of mother, father, sick wife 

and fr cbildrefl.If he is posted as per 

the order in the State of Kerala, he will 

not only he, but his family niexnbers especially 

his children will find it diffiCUlt to - 

accoinodate in the State of Kerala where 

alayali language is spoken.TheY will find 

educatiOn difficult, social intercourse with 

people in the State of Kerala difficult* 

iLoreover', as he i 	Olss IV e.iployee, 

his pay is zz small and meagre,it will be 



(8) 

very difficult for him and his family 

members to adjust themselves in the 

State of Kerala in altogether different 

social atmospb.ere and cimate.Iiis children 

will find it very difficult to education 

therein Kerala. Moreover, petitioner will 

also find his job in the State of Kerala 

very difficult because of the language 

problem. He will find very difficult 

comnn]1.rnJ. cations with his superiors because 

of the lanuago difficulty. 

8. 	Pet i ti on er su bin! t s t h at there are 

many vacancies for the post of IVth class 

eniployee in the State of Gujarat in the 

respondent's units in Gujarati. Sari 

P.R,Singh, a watchman has retired from 

Rajkot office, Shri Babubhai Baria and 

Babubhai Parmaar have retired from Ahraedaba. 

ice. )ven there are vacancies in the 



(9) 

other places in the State of Gujarat aL. 

The petitioner submits that the 

respondents has other avenues to a000famodate 

in other Class IV post in the State of - 

Gujarat. 

Because the petitioner had approached 

the hIo2ourab1e Central Administrative Tribunal 

by 0.A.No. 461/92 and had challenged the 

orc3r of Termination and they had to 

submit to the order of the Hon'ble AdmirLi—

strative Tribunal reinstating the petitioner 

Therefore, out of vergence and ±indictiveness 

and with intertion to harrass the petitioner, 

they have made the aforesaid challenge - 

order of reinstating which is amounting 

transferrin the petitioner to the State 

o Kerala so that it may be difficult for 

the petitioner to go to the place in the 

State of Kerala and may himself abandant 
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(10) 

to go to the State of Kerala and may not 

accept the said posting and may voluntarily 

leave the services xidrk of the respondents. 

LIMITA TIOTT 

Tho petition is made within the period 

of limitation. 

J1.JJISDICTION: 

The last posting was in .hanâgar and 

order is made by the respondent no.2 having 

his place in Alimedabad,the Ahmedabad Bench 

of the Honourable Tribunal has got juris-

diction. 

A!Y 0TI1IR LITIGATION ABOUT THE SUBJECT }VLATTIR :--- 

The petitioner subdts that he has 

not instituted any other petition in any 

other Court or Tribunal except this one to 



FINAL RELIP CLAIM KBY THE 	ITIOI\TEIR :- 

That the order passed by We Respondents 

dated 21+-9-1993 to the extent postinG him 

ab the office of Director,2roduction Centre, 

Bttarnunur may be declared null and void and 

malafide and the respondent may be directed 

to post him at his original place of h1jaxt 

work at .khavnagar  or at any other office in 

the State of Gujarat, or any other relief 

which the Hon'ble Tribunal deems fit. 

Ell  
INTEIM RELIEP 

Pending hearing of this petition, the 

ixnpuned order to the extent of posting 

b.ini at the office of Director, Production 

Centre, 3ttuoxnur may be stayed and the - 

respondents may be directed to post him 

at his ori;inal place of work at Bhavnagar 

or at any other place in the State of Gujarat. 



AND FOR THIS ACT OF KINDNSS THE  

PETITIONER SHAlL EVER PRAY. 

Ahinedabad. 

f 

\ 

Dt.4 —10-1993. 

VRIFICATIO 

I, Pravinbxiai Anandbhai Parniar, 

the petitioner abovenauied do hereby verify 

on oath that hhat i s s tat ed ab ove is true 

to the best of niy knowledge,irffOriflat ion and 

belief and I believe the sane to ce true. c 4t/f 

c 	T e-i- _ 	 - 	t( 

Ahmedabad. 

Dt. —10-1993  
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Tclel$ WEII\_O121314 	
Phone8 447147, 447248, 

Tele'r $ rLUND 	
405339 

SLL INUUT1IES $ERVICE INSTITJTE 
;intstzy of IndutXY 

vexnneflt of India 
4th floor, HrSiddh thbers, Ashrm Ybad, Ab daba1

4. 

No.1012/B0 1 	4 	 Dateth 24.9.93  

In corn )liance vtth CAT, hrnedabad judgernept delivered Ofl 

24..193 in u.t.No.461J92, the Additiuflal ecXetPI and 

UeveloPPGflt 	rnii&ssioner( 	
ila ) has 	pxoved the reinst 

tcr LOt of service of hxi P.A. P rrn r, E 	tchn 	of 

avfla( 	.e.f. j.o.92tth 1l conocquential bcCfit5 

jncU1g b 3ck vages 	d directed hri P. 	Prear, x— 

'iatC1n 	
to sport to UireCtOX ProCti0r Ccntr°, EtturnUZ 

for juini1 his rjuty theO 	31nt 	exitiflO V rCCY. 

hri Fco 5hould report for duty 
It ProdUCttOO &ntre, 

ttunflUr, jnc .i0tel LII receipt of thiS rdCZ. 

/ 
(L0 çnse1:cr) 

euty UirCtu 	LCh) 

fox 	ccto. 

C 

.1 ocnda1u1aohi, - 

L).c a 
;- :vhJ2 

1. ThC 
 

2 	Xi
ecLur-1),° 

kL 	IOL 	 ±c 	o his letr 

9:JG) (itt:.93' 3dó3 
The b ectu'r' ProdUCtiOfl Centte, 	tUiECIU 	ó 

0ttyc: 	
Kexela. 

eLiofl. 

5, lc, SI, a)by/Madra5. 

0. kilO Pu. diiU11// 93' 

4 	

foi L,reCtOr. 

Ai 



L. 	Ai'JAiDB1 IAI 

B ' 	t1i 	C,Q . ANJ JDEhA1 £JJLADHAI 

1arj fo ad, Cubharwada , 

Qpp Fazal L•auq, 
4 	 • 	 i AVNi 	U i. 

Date :01 /io/i: 

To 

The Director, 	 - 

3\ALL INDTL1LiS 	LAV1CL 1P'FiTrii, 

4rth Floor, iaris dh1a 	ha} or 

inshroni itoad, 

AH iDALtD- 30fl  14. 

. I. 

SUb: Req ardinq thu posting at Production Cuntra 

Ettumanur,- 	666631,1ottaya Distt .kILL 
of the Ap)iicont P. A. Parmar, 'aKrc L 

• 

Roceiiiatl 

 

on 

Rosoected S,r, 

I 	the undersigned submits as under - 

1. • 	I am wat ci wan of 4tn cat a:)or• p'. at , .serv ing under 

your k :Lfld COflLrLii • 	In cL:.Lianca vi LU (i-T, d1 wodabad your 

honour have 	Lcd ic 	iL abo' 	o1dC 	t I ci l Sbotc. I drh 

Gujariti chduioi Caste candidate. Cbfiiinq from the Poor •. 

family. I have got 4 chfl 1Jeri, id mother 	father i sick 

wife, all. depond upon me, I do not know ary lanuage of the 

Keral Statc, Please, Sympathis on my mesurabia C Poor situation 

!iLhOUt projudic vaLhb jucU.ciucnL of 	Almedibod and for 

tie hJ!.L Ut hUm13LLL 	UflU 1.V1. 1 'hiuud ci my 	Lrdeu 1 

p0 st. rue In state of dujerat :iiutcdietoiy wiLh further/a.iondad 

order immediately 	oblige, 

In Gujarat, tiere are Lany acaricies for the post of' 4th 

ci as 	worU ci's. Sun 	F .n • S1iih, 	aLc1ua.11 , La 	r. 1; rud 	fiout 

ajkot Office, hri habubhai. l3;riya and Thiri babubhai Parivar 

have rot ii':d {ru:i Al IliLiduhad U I ice, even there is 



/ 

n sclva3e 

Your Hon • Hnvo 	;c)I 3i der 	ll 1 	ci rcuirt1C 	of 

hri E . Y. 	ncl 	ticl t Jamnecyr. 

In th 	bovi 	t:flC 	I pry with mercy to 

your Honour es Und2r 

.By koin 	FiJy iLuatifl and the 

rcIi ite, loc pøt me t ny 

pLic jfl 	irt. WOUt Rr1ucl;C 'Q.th2 

:f thG CAT, Abmedahad. 

re Savá my •frinily from LrTviflrJ 

and unavoidid le tinonfrtnflL. And svc life 

ck 	fo t old i:other 

for ycur 	:H.y 	im... r1itc repoy. 

'ours fritIi filly, / 

CopieS To 
Shri 0 •/ .CThtakrtortY 

7U±'f 	ftLrCCL r, 
D c, :SI Nw Delhi 

14 

2) .The D:Lrcter, PodijcLi-ofl  

fluY, Kjt aye iDitt, I<ra1a. 

ih: PYJJ ¶1Y, 	A1, I.I). 1 Jl 	I)j 

NrnpUra, A:d 	. 

V 
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IN THE CENTRAL ADMINISTRATIVE TR1AUNAI. 
AHMEDABAD BENCH 

0,A. No. D.A. 	1/92 
T.h No. 

DATE OF DECISION, 24-6-1993 

Shri P.A. ParniIr 	Petiuofler 
----- 

jn._i p..rat"iak. 	Advocate for the Petitioner(s) 

Versus 
- 	 - 	 - 

.- 
Res ondent 

Ind -- - 16  

Ai1 }-ureshi 	 Advocate for the Respondent(s) 

CORAM 

The Hon'bk Mr 
Vice Cbirman 

V - The Honb1e Mr. 	- 	-' 



Pravinbhai Ariandbhaj 
C/O Anandbhaj Mulabha 

/1 

 

Nari Road, Kumbharwad 
Op. Mazal Baug, Bhavn 

Advocate 	
Shrj I 

Versus 

1, Union of India 
Notice to be serv 
Ministry of Indus 
Industries Servjc 
New Delhi 

l 	 2. Dy. Director, 
Small Industries 
Hanisidh Chambers 
Ahmendabad. 

Advocate 	Shri 

ORA, 

4 01~ 

I 	'- ftc 3ri N.i. ael 
/1 Vice Chairman. 

he 	::licar-t 'as an erroloyce worzing urier the 

rt.2 as a wCtcTar. frcnT 2D-4-E:B and hir serjces 

have hen 	rmratec by e:rer datad 7-5-l?92 with e 	ct frocr 

31-5--:92. It i statac: tht tha Services of the a-rr'licant and 

some other 	sors are 	rr- L:.ate as sate o the 'ritr in o'te 

este:ish er.t ar CIOSCd Dwn. Ob-:1y, therfcre, the res:•ondent5 

t:te: to retrero's. 'Eicant. tere is no disste 

a'r nt the f a c t th::t :h-- re 	ants have not given thiny day 

r.c)tace to me CDTlicant nor nave thn: Paic or offe:e notice 

pay to him to validly bring aDoJt teination of his 
- 

services. It I also riot in. dispute that the 	aDplicant 



is not paid any retrenchment ccnpensation. It, therefore, 

follows that the order or letter datod 27-5-1992, whereby 

the respondents have purported to terminate the a-plicant's 

service i-  llegai, void an of no effect 	
OIT 

	
The 

applicant i entitled to the relief of having the termination 

of hi -  service quashed and also to the relief of all 

conseuentia1 benefits. 

J 	2 	, 	Accorairgly, the aOplLcCtion is allowe and 

: 	AnreA-1, dated 27-5-192, is dec1aed illegal and 

jopeve anc. is hereby cu - ec anc et aioe 

Hi 

The respondents arecirectec to reinstate the 

apolicant with concinuity of service and with all conseauen- 

tial bnefirs inc1càirr back wages. Reinstatement will 

be done within a peric o :o wae.r, rorn tne cate of the 

recejc of a civ cf 	 by oh Zo 	 end 

PE- 	 -7e S wj11 he 	:e L -j-  a 	0C, of four 

fr. the a:e cf :-.e cecei:t of a cocy of :his 

orie. 	0 0:: e 	:o Ccsts. 

4-,  

Sd /_. 
akrjh- ) 

-rrher () 	
Vice Cb airrran 

130,spar*4 b I 
TJ! C•Pt 

/ 

L/& (C (Jc 	 •. 1 Bld 

14 
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1-14 to 
16011//88 	

28.10.93 

Shri. All Pureshj, 
Mdl.Central Govt.Standjng Counsel, WI, Kailash Tower, 
Nr, Darshan Society, 

	

Navr 	ujrat  
APredab5d. 

Sub: Original application No.586 of 1993 filed by Shri P.A. 
Parmar, Ex'.-Watchmi in CAT, Amedabad V/s,U.Q.I & Others. 

	

Si to 
	 •., 

Kindly refer to the above application cane up before CAT,.nedabad 
on 15.10.93. The next hearing was fixed on 1. 11.1993, You are 
requested to kindly inform the lbn,CAT, Alinedabad as under on 
01.11.1993. 

"the Ibn'ble CAT vide judgement dated 28.6.1993 had directed 
the respondent to reinstate the applicant with continuity of 
service and with all cOnsequential benefits including back 
wages. Reinstaterrent is possible only against the sne post 
and only when a Continuous vacancy is available against that 
post from the date of lea-instatement. Presently the following 
vacancies are available in organistjon under 5151, Ahmedabad 
from the date shown against each: 

SISI, Ahredabed 	One Peon from 15.7.1993 
BI, Raikot 	 a- the Watchman from 1.7,1993 
SI, Silvasa 	a- One Helper from 1.5.1993 

Since Shri Parmar was a Watchman before retrencli,,ent he has 
to be reinstated against the sgne post; his appointnent to any 
other post shall have to be treated as direct recruitrrent and 
not reinstatement. He cannot, therefore, be appointed either 
at SLSI, 	vnedabad or at BI Silvassa. As far as 131, Raikot 
is concerned, he can be appointed with prospective effect 
only from 1.7.1993, as no vacancy was availaFle prior to that 
date. 

Considering the above position, the respondents h endeavoured 
to implement the directive of !,..he Ik,n'bl CAT in letter and 



..pixtt by gibing him re..instatement with all benefits including back 
wages against the vacant post available at P.C. Ettumanoor. 

In view of the above position, it is prayed that the Fbn'ble CT 
may kindly dismiss the application of Shri. P.A. Panar for re-. 
Instatement within (biatate STATE and he may kindly be asked to 
join duty at P.C. EttumanoOr. 

Yours faithfully, 

(D.N. KIAPOOR) 
Deputy Dijector(Met) 

for DireCtor. 

€ 
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on record (Annexure-3) that although there is family pension 
H 7  / 

of Rs.1248/- and there have been lumpsurfl receipts on account of 

DCRG etc. there are also liabilities in the form of two unmarried 

sisters and two younger brothers 
and Sanjay Kumar, the elder 

brther by himself cannot be expected to cope with these 

liabilities. We also note that the respondents have not 

controverted the statement re : availability of vacancies of 

drivers in the local office of SISI, Ahrnedabad inspite of 

retreriChmet, We therefore, hold that the applicant has a right 

to the offer of an appointment on compassionate ground of a 

Group 'D post in the organisation where his father was last 

serving. We therefore, dispose of this application by the 

following order 

he application is allowed. Respondent no.2 

in consultation with respondent no.1, is 

directed to make a firm offer of anappropr- 

iate Group 'D' post including the post of a 

Driver of light motor vehicle in Small 

Industries Dvelopmeflt Organisation within 

Gujarat to the applicant. If there jsnO 

vacant post, the applicant should be deemed 

to have been appointed as a Watchman at 

Rajkol: and then retrenched and on this 

footing his name reported to surplus cell 

it being clearly understood that this 

deeming fiction is crested only for the 

limited purpose of providing compassionate 

appointment to him and not for any otber 

benefits. We, furter direct that necessary 

action in the matter should be 

taken by the respondents within a 



-7- 

perTh of three months of the receipt of 

thiórder an the epplicent should be 

suitaDly infouei. 

110 ordi as to costs. 

( 	. 	• si-i'rr ) 	 (il. I. KOLHt .KtL) 

Juduciel ;iT.ber 	 Adinistr3tiVe 1: b:r 

Air 	 I. Oficer (Jj 
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